| TEM NO 35 COURT NO. 9 SECTION PI L

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

WRI T PETITION (CIVIL) NO(s). 243 OF 2004

MURUKES K. N. & ANR
Petitioner(s)

VERSUS

UNI ON OF | NDI A
Respondent ( s)

(Wth appln(s) for ex-Parte stay and office report )

Date: 21/04/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE ASHCOK BHAN
HON BLE DR. JUSTI CE AR LAKSHVANAN

For Petitioner(s)
M. S. Ravi Shankar, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Hear d.

The wit petition is dismssed. However, the petitioners shal |
be at

liberty to nove the High Court under Article 226 of the Constitution of India,

seeking the relief prayed for in the present petition, if so advised.

(J.S. Rawat) (Kanwal Si
ngh)
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